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The present Original Application Is 

directed against non payment of leave salary 
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Oi. P D.bCf 

and Shri D.N .Mishra, 

for the Railways. 
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learned Standing Counsel 

Leave salary as due and admissible to 

the applicant (f or the period from 2.11.1996 

to 24.2.1999be disbursed to him by the 
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to the applicant for the Iseri0d from 2.11.1996 

to 24.2.1997, despIte its alleged sanction 49an 

20th September, 2000. Such inaction, as per the 

submission of the Advocate for the applicant, 

is violative of Articles 14, 16 and 300(A) 

of the Constitution of India. In the O.A. the 

applicant has also raised a grievance with 

regard to non payment  of revised scale of pay 

under the Railway Servants (Revised Pay) Rules, 

1997, from 1.1.1996 to 1.11.1996. 

J 	 Despite notices issued to Respondents 

vide order dated 24.1.2001 and,aEterindrgoe; 

several adjourmnients, no counter has yet been 

filed in this case. 

Heard the Mvocate for the Applicant 
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LThe arrearX differential pay on the basis of 

'Revised (Pay)Rules,  1997  cfrom  1.1.1996 to 

i.i1.1996'be also paid to the applicant, by the 
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Respondents, within the same seriod O 

- 	 two months. 

the above said direct isth 

O.A. is disposed of, but without any order 

as to costs. 
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